
SCHEME FOR ENGAGING LEGAL RESEARCHER
l$

, a0).. tN RAJASTHAN HIGHCOURT
f, .: -r\

. \^. \' Whcreas sancrion of 102 Legal Researcher on fixed honorarium basis, lor

rheir anachment, two each with Hon,ble High Courr Judges and 4 with Hon,ble the

Chief Justice has been issued by the Government of Rajasthan, wirh a view, that the

attached Legal Researcher,s may assist Hon'bte Judge .in Judicial work e.g.

Searching out case Law, anicies, papers, taking c]own notes of arguments and

preparing notes abou( [dcts ot rhe case etc. as also in administalive work, arrd

preparing of speech / arricles etc. which add and enrich knowledge and experience of

con(etned Legal researcher also.

Therefore, to obtain services of best incumbents. and with a view to keep

ransparency in the,mode, and modality of engaging such Legal Researcher;

providing qualification / merhod ol selection, brief job chart, general condirions of
job etc. Hon'ble Chief Jusrice, while exercising power conferred vide Article 229 of

the Consrirution of India, hereby provides following guidelines:^

l. Title:

The guidelines provided herein after shall be called,,scheme for engagurg

Legal Researcher in Rajasthan High Coun."

2. Delinitions:

Urrless there is anythirg repugnant in Lhe subjecr or ( ontexr-

(i) Chief Justice means Hon'ble Chief Justice of R4asthan High Court.

(ii) Iudge means Hon'ble Judge o[ Rajasrhan High Coun.

(iii) Legal Researcher means Legal Researcher recruited uncler this Scheme,

(iv) Schedule means schedule. given ar rhe end of these guidelines.

(v) W€bsite meals official website of Rajasrhan High Court as may be

uploaded from time ro time. (At preselt it is hnp://hcraj.nic.in)

(vi) Universities / Colleges / lnstitutions shall mean ti.te Universities /

Coileges / Irstitutions established by Iaw in India.

Tcrm and nature of engasemeIlt:

(l) Legal Researcher shall be engaged on pure temporory contactual

Dasis initiqlly for o term of one yeor but with extension for further
period of 4 yeors or till the retiremenl of concerned Hon'ble Judge

whichever is earlier subject to his/her performonce to the s(tisfoction

of Hon'ble Judge with whom hd she is attoched, which shall not enrail

person concerned to cloim ony regulor oppoinlment.
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whom concerned Legal Researcher is attached, makes rccommendatir,n
in r+titing ro rhe Hon,ble Chiel tu,,rjce.

(iv) A Legal Researcher intending to leave assignment at pre.inature sragc
shall be required to give prior notice of three months, or residuary term of
assignment, which evpr is less

4. Methoil of on:

5

(i) Legal Researcher sholl be selected by notifying requirement as ond
when the vocancy would arise. Requirement would be not fied Hon,ble
Judge wise ond the opplications would also be invite(l Hcn,ble Judge
wise. The proforma of abridged advertisement shqll be as is prescribed
in Schedule-L

(ii) Applicotions will be invited from the vlillino candidates in proformo
prescribed in Schedule-Il. Simultoneous to this process, Lhe Reoistrot,
Universities/ Colleges/ Institutions moy olso be intimoted clbout the
requirement, requesting to persuqde ond farward opplicatic,ns of \,^/i ing
c and i d or es along-w i t h their reeommendot i on.

(iii) Notice for last (lote of submission of opplicatton forms, itltimation tor
oppeoring in interview and letters of offer shall be publ shed on the
official website.

Examination Fee:

Every candidate shall pay Rs.100/- as examinarion fee through l remand Dmft
or Postal Ordet to be drawn in the name of Rcgistrar General of Rajasthan
High Court.

Selection o[ Legol Reseorchet :

(i) Applicdfions for oppointment of Legal Researcher will be placed belore
the Hon'bli ludge concerned. IJnder the directions of Ht)n,ble Judge
concerned, shortlisting of the applications may also be done on the basis
of academic carrier and extro curricular achievemtnts of the
inL umbents.

(ii) Selecriod of the Legal Researcher will be mode by Hon,Lle the Ohiel
lustice or the Hon'ble Judge concerned after interviewino the condid(tLcs

for ossessing their suitobility.

Aqq and Nationality:

(i) A candidate must not have attained the age pf 83 years on l.rJanuury
preceding rhe lasr dare fixed for submission ot rhe applicatior.

(ii) He/She must be cirizen of India.
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B. Oualifications:

(i) A candidate must be a fresh law graduate or post graduate in law from

Universities/ College/ Imritutions established by law in India. '

(ii) A candidate must have basic knowledge of compurer.

9. Disoualification:

(i) A candidate must not be a pracricing advocare nor engaged,/appoirted

elsewhere, on honorar iumi pdymenl basis.

(ii) A candidate must not have more than ole wedded spouse, nor shoulcl be

marded'to such a person, who already had a living spouse at that tiure.

(iii) A candidare should not be involved in any crimilal case, whether

conviLred or dgainsr whom crjminal ljidl is pending.

10. Character:

A candidate must be a person of integrity, honesty and good moral character,

for which he will submit certificate o[ two responsible persoos, at the dme ol

submir.ring applicarion,

L. t!!!agriu4:
(i) A fixed honorarium of Rs. 30,000/- per morth without any dearness or

other allowance/ perquisite, shall be paid to the Legal Researcher.

(ii) Proportiolate reduction of honorarium shall bc made tor unaulhor-ised

cbsence, so also for absence beyond permissrbl€ period ol reavc.

i2. Altendance and Leave;

(i) A Legal Researcher shall be entitled to one casual leave on completion of

one calendar morlth, alld un-availed casua] leave will accumulate, uptrll

calendar y€ar.

(ii) The Hon'ble Judge with whom rhe Legal Researcher is atlached, shall be

compel.ent aufiority to sanr. Lion his leave.

(iii) Pdvate Secretary of Hon'ble Judge ro whom such Legal Researcher is

anached shall maintain account of attendance and casual leave of the

I-egal Researcher, and will send its intimation on last working day of

each calendar month to the Bill Section, for preparing bill of honorarium.

13. Dudes oI Legal Researcher:

(i) Without adversely affecting generally of the job i.e. to assist Hou'ble

Judge in dibcharge of Judicial and Adminisrative functions, the Legal

Researcher shall perforp foltowing duties, under direct control of

Hon'ble Judge with whom he is attached:

/:\ T^ '...t th- -."^ fil^- ^ r ^-^-^-^ rL- _--_ l
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case either ways,

(b)to search and research legal points and principles unde.r control ard
guidance ol Hon bJe Jrrdgc.

(c) to sear-qh, out case law, articles, papers and other relcvant malerial
required in discharge ol iudicial/adminislrarive work,

(d) to take down notes of arguments and lo prepare notel ol r ;rse.,,
(e) to identify facts, issues and questiofis that may arise il the course of

arguments, or as may be rel€vallt for judgment,

It) to mainrain record of judgments by the Hon,ble Judge alongwirh the
point of law decided in that particular case, and to maintar it in surh a
manner,'as to be very conveniently retrjevable, ai ald when needed bv
the ludge, for dny purpose whatever.

tg)marntenance oI record of admjnistrative correspondence,
administrative files, and, if specifically entrusted, of pa icular judjcial

(h)to perfdm whatever is directed, in the course of imianirrg trainiog ro
him, with regard to procedure and substantive law,

(r ) to dssisr Hon'hle Judge in preparing any spcech/acadcmic 1,apqr.
14. Duty Holrrst

t5

h is full time job, and Legal Researcher may be required to attend residentlal
office of conceined Hon,ble Judge, in addition to normal duty r:luring offlce
hours. He/She may be required to attend officehesidential ofEice even on
gdzetted/ local holidays. However, the rime cchedure chall be m tua ,)
adjusted by Hon'ble Judge concerned, so as to make convcnien: workillg ol
the Legal ResealCher as well as the Hon,ble Judge conccrned.

tr
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(i) A Legal Relearcher shalt maintain devotion to duty, and high standard of
moral duridg the telm of assignment.. He/She will not disclose any trct
which comes to his/her knowledge on aciount of such of cial
attachment, during or after completjon of term of assignment rmless such
disclosure is legally required in discharge of lawful duties.

(ii) Thp Legal Researcher will not ccept any other assignmenr during term
oI assrgnmont ds [,egal Rese,,r,cher.

(iii) He/She will nor pracrice for a period of 3 yeors before Hon,ble Judge,
with whoirilhe/she was anached, ,o, ,iU uu", nrraa ,. ."r", *,*



Legal Reseatclter.

(iv) He/she w:,1 not leave he.adquarter without seeking pemission fronr

Hon'l-rle Ju lle oncerned.
I

(r-, He/She ' JI r rt avail leave without getting it sanctiored. In any case of
./

emerg,.',. jl hetshe will immediately contact and convoy Priva.e

relatlln to which heishe has discharged any duty, in any manncr! .rs

,f Hon'ble Judge concerned, of his/her inability. to atterd

ae

REG ADMN.)

.' .i. U!d. ,rakinq:

3. r Laking over assignment, Legal Researchcr shall suhmit an undcrLalit,g

.n fur rat, as may be prescribed ir Schedule-flI from dme to time, beforc

)legistlar Administration of the Rajasthan High Court, Jodhpur/Bench Jaipur.

.l . Certificate: ..:

(i) Ot successfuI completion of term of assignment, a certificate by the

Registrar General shall be issued, in form prescribed in Scheduie-Iy.

(ii) If the assignment is terminated due to Pre-mature discharge by High

Coun. or due to voluDtarily giving up assiSnment, by Legal Rescarcher

concemed, no \uch cerUliLdte shall be given.

IB. Publication o[ the Scheme I

(i) 'Ihe scheme shall be upioaded on website and intimation of uploadiDg

ma) be Biven to the RegistrdJs/ lnsljtutions/ Universittesi College"

(ii) Hor'ble Chief Justice may, direct publishing of this scheme - in -rny other

additional manner also.

. By the Orders of Hon'ble the Chief Justice

Secr..a.'y



No. VA(iiiXaXlX5/2018(Sep!/ alq?

1. The,Registrar -cum- principal Secretary to Hon,ble the Chief Justice.
2. All lhe Private Secretades to Hon,hlp M r. rDr.M rs. rV iss Kumari Justi(o.
Coun, lodhpur and lajpur Bcnch, Jdipur.

action:

Rajasrhln

Rajathan High

High Court,

ffi*t
REC ISTITAR IADMN,)

Copy also forwarded to die followings for inlbrmation and necessarv
L The Registrar (Admn./ Fxam^drirs,ViB./ Rules/CIass.rC pCr OSD,
Jodhpur/ Jaipur Bench, Jaipur.

2. Concerned Joinr Deputy [egistrar/ Deputy Registrar, Rajasthan High Cou(, Jodhpur/
JiiDur Bench, taipur.

.1. senror I ibtdri,ln. Raiasthan High Court. Jodhpur/ Jaipur Bench. Jaipur.
4, DIO, Computer Cell, Rajasthan High Coun. Jodhpur for uploading on offi rial website of
High Courr.

5. Concemed AOJ/AAOS, Rajasthan High Coun, Jodhpur/ Jaipur Ben.h, Jaipur,

^-^.^i6it_RECtSTRn R TADMN,

6/13
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4.

SCHEDULE.I

RAJASTHAN IIIGII COURT

ABRIDGED ADVERTISEIIIENT

Applicurions oreiinvited fiom eligible candidates having requisite quolificotions

for Contractuol engogement as Legol Reseorcher for deputing with Hon'ble the

Chief Justice / Hon'ble Mr. Justice for o period of one year

under the Scheme for engoging Legol Reseorcher. Moximum oge of the

candidate as on 7;' Jonuary of year 

- 

must not be more than 33 years. The

last date for submitting application (duly filled up and complete in every manner)

must reoch to the office of Registor General, Rojssthan High Court, Jodhpur on

or before ' during office hours.

The Scheme for engaging Legal Reseorcher in Raiosfhon High Court and

Application Form con be downloaded from the official website of R.oiasthan High

CourL

Date: Registrar CeneraL

Rajasthan High Cotlft
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Adv No./Legal Researcher/

Name of Applicant

(In Capital letter)

Date of Bilth

3. Sex(Male/Female)

4.Nationality

5.Full Name of Father/Husband

6.Present Postal Address

/.Permaneflt Addtess

B. Educational Qualification

Nunber

Name of Post: I egai Researcher'

l,ast Date:

Judge fot whom applicqtion is submitted -

N.larks/
OLttained

Percentage c

Morks obtoir

9. Do you have kilowledge of Computer Operation? (Yes/No)

(a) Whether'you have undergone any certificate/diPloma course in computer

lsttute? Please give Particurarsoperation from a rccognized Ir

10. Are you manied? If so, rlo you have morc than one spouse living or mar"ied a

person having a spousc Living?

11. Number and Date of Bank draft,Banker Cheque /lPo and Value:

Date. _.---

(Siinature of Applicant)

lrtot
Morks

Name of
Institution/

College

Year of
pqssing

Nome of
exam

passed

Name of
Board/

UniveISity

Name of Bank/ Post Office:

Amount: Rs

/'Y'

i

:
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Note

l'Candidatesshouldaflixa]atesttakenco}ouredphotographtakcnonorafler

in passport size with his own siglature drereol aDd duly attested by

some Gazetted Officer at the place Provided in the applicadon'

2.llhe erveloP containing application should be marked "APPLICATION FoR

THE POST OF LEGAL R.ESEARCHER".

.fnvelop shall conmin only one application form An envelop containing nore

than one application form shall stand rejected'

4.Candidatesmustattachwiththeapplicationform,cenifiedCoPiesoilhe

certificates in suPpo( of their age and educational qualifications' extra curricuiar

activities and also in supPo of their having computer knowledge'

s.Applications may be sent either by Speed Post, Registered Posr A D ' or through

Coulier, or can be deposited by haud during office houls'

6. Application wili be rejected if photo is not pasted or Bank DrafvPostal Ordcr is

not attached or if certified copy of certificates are not attached with iI' or if it is not

riglled by the applicant or il it is Ilor tecejved by Lhe lacl datertjme'

7. Applications received after lait tlate shall not be entertained ard the Court will

not be responsible:for any postal deLay The defecdve applications' which are not

complete in any respect, will be rcjected out-right'

B.Candidate shall give an undertaking on the prescribed proforma that during thc

engagement as Legal Researcher, he/slre sha1l not pracdce in any coun of law lor

gngage himself,/trerself in any professional pursuit'

g.Thecandidatesarerequiredtofumishachecklistalongwithapplicationform

mentioning therein details about the cenificates ard the testimorfals enclosed with

rhe form.

lO.lnfonnation regarding format gf applicadon and other information are avaiLable

ontlewebsiteoftheRajasthanHighCoultathttp.x&elalBiqj!whichmustbe

read carefully before filling up apPlication'

IlEGISTRA IT GENI'I]A I,
Date
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Legal Researcher to get practical

of Judicial/ Administrative/ Offici

urtde aking and affirm as under;

training and to assist I-Ion'ble Judp,c in discharge

aV Semi Official Iurttions! do hert:by submit my

That I have carefully read the SCHEME FOR ENGAGING LEGAI,

RISEARCHER IN RAJASTHAN HIGH COURT and have futly understoocl

the provisions contained therein. I understand and do undertake that t arn bould by

the provisions contained in the above said scheme and

provisions oI it.

Verified

fRegistrar General)

that I wil abide by thc

ame of (landidate)

Date

r'

Signature

K,a
't 0/ 13



SCI-IEDULI],-IV

CERTIFICATE

To whom so cvr:r il mav aoncem

It is certifv that Mr./Mrs./Miss./ Son/

job and successfully participated in

hiinirg as Legai Researcher ........... He was attached to Flon'ble NIr.

Chiel Jlrstice/ FIon'b]e Judge of

Rajasthan High Court and his/ hcr pcdotmaflce was {ou[d to be sadsfaclorv/

Date :

REGTSTITAR GENEI{AL

l



this letter is beinB made broadly on following terms & conditions:_

1.That it is purc remporary contractual assignment 1or a periotl of [rne yenr r^hich

shall not entail you to claim any regular appointment.

2.Premature discharge of the assignment wiLhout notlce shall be lawfut provided

Hon'bte Chief Justice / concemed Hon,ble Judge makes written recontmendation.

3.A fixed honorarium of &s.30,000l- per month without any dearness or other-

allowance/perquisite, shall be paid to you. However, proponionare reduction shall

be made on account oI unaulhorized absence so also. absence beyond pet.mi,sihlc

period oI leave.

4-You shall be entided to ore casllal leave otl completion of one caletldar month and

un-availed casual leave will accumuiate uptjlLdetermjnadorI of tcrm r)f cngagement

5.Ihe p"ovisions contained jn Scheme for engaging Legal Researcher: in Ilajasthan

High Coufl are binding upon you.

6.On successful completion of term of assignmenr, a certificare by the Regis[ar
Ceneral chall be issued.

7.You will maintain devotion to duty, and high standard of moral, rluring the term

of assignment. You will not disclose any fact which-cqmes to your knowlcdge on

account of such official attachmpnr. during or aftdr complerir,n of term ol

assigrment, unless such disclosure is legally requirert;id discharge of lawful duries.

B.Your p ncipal duties are as follows: I't

(a)To read the casi files, and prepare the case, i.e. rasc summarv and notes and

chronology of events of such a comprehensivc nature, that it may give ro thc

Hon'ble Judge a comp)ete view of the mater, includinB Lhe legal quer,rions involved,

!nd rhe late(t caseJaw having bearing on rhe case cither ways,

(b)to search and rosearch legal pojnts and piinciples under contro and guides of

Hon ble Judge.

(c)to search out case law, artjcles, papers and other'relevant material requir€d in

discharge of judicial/administrative work,

(d)to take down notes of arguments and to prepare notes of cases,

(e)to identify facts, issues and questions rhar may arise in the cours? of argumenrs.

or as ma1 be retevant lor judgmcnt.

(f)to maintain recirrd of judgments by rhe Judge alonBwirh the point of law decided

in that paflicular case, and to maintain it in such a mannerJ as to bc vcrv

ffi-,
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Ie, as and when needed by the Judge, for ary purpose

rr,'haLever,

(g,)mainteoaflce Of re(ord of administrative corresponding, administrative files, and,
a

if specifically eritrusteq,.of particular judicial file(s),

(h)to perforrn w is directed, in the course of impaning training to you, wifi

(i

9.

the term of assignment. lf already enrolled, you will intimate Bar Council of

Rajasthan for suspension of EmoUment.

10.That you shall wear q..black coat (and in case of male, tie aiso) during court

hour..

11.That you will carry a photo affixed iden[ty card with you so that ftec access to

court room, computer cell and library can be given.

12. That you vtill not practice for a period of 3 yeors before Hon'ble Judge with

whom you were attached, nor will ever hondle a cose, with relation to which you

have discharged ony duty, in any manner, as Legal Researcher

13.Breach of any term / conditiol or any indiscrpline by you shall attract

terminadon of assignm€nt without notice.

RXGISTRAR GENEIiAI,

conve eotly

t


